
CEN TRaL ACTIIN I STRA.TI UE TRIBUN aL P RIN CIP aL B en CH

0 . A.No .48-4/98

Neu Delhi; this the 3rd day of 3une,1998,

HON 'BL E fi R. S. R, AOI GE, VI CE. CHaI-FN AM ( a) •

HQM'OLE ri:R.. T.N.BHaT, METIBERCb)

Sh.Bsgdish Kunar,. .
3/0 Sh.prabhati Lai,
f/o 23BV178> Ganesh pura,
Tri Nagar, Delhi,
Grade-I II( PASS CAORE) Di recto riate of
Educatiori* 01 d , Secretariat, ^plicant.
Oelhi-54.

(By AdAJOcate; Shri 3 .N ,L »Kaushii< )

\/Br3US

1. Go yt, of N CT o f Delhi Seryice through
the Chiaf Secretary, Delhi, 5, Sham Math

Narg, ,Db1 hi-BACHead 0 f Administration)

2. Qammissione r q f Excise Entertainment &
Luxuia' Tax, K-31o.ck,
Uikas ' , Bhauan, Neu Del hi-2 (Disciplinary
Authority#

3. Director of Education, Old Secretariate,
Oelhi-BA, - Respondents,

0 rder(o raL)

mM«BLE FIR. S, R. ADIGE jllCE CHAimAM ( A).,

Acplicant orays .for completion of the
■  initiated against him*^

disciplinary enquiry/uithin 60 days from the date of
■" Tribunal's

receipt of a copy of the^direction } -■for" r

appropriate order on the enquiry report uithin next

30 days and to direct the respondents to decide the

period of suspension under Rule FR-54(B) and to.

grant other withheld benefits uithin next 30 days.

2. None appeared for the respondents e yen on

second call, although on last date Departmental

Rep resentati ye had put in appearance . No reply has

been filed on behalf of respondents either#

3# understand that the D. E. has been

initiated on 16.4.94, ye dispose of this O A with

a direction to the respondents t© complete the DE



v.. Ljithin 3 psriod of 3 fnonths from ths dats of rscsipt

of a copy of this order in uhi ch applicant should

also fully cooperate;and pass approp riate o rders

on the enquiry report uithin next 45 days# ijiile

passing such orders respondents uill also determine

the manner in uhich the suspension period is to

be treated and release to the applican'C such

1 egitimate■ dues as are acinissible to him.

4^ If any grievance still survives, it

ulll be open to the applicant to agitate the same

through appropriate original proceedings,*

5, The 0 A stands disposed of a coo r dingly

No costs.

(  t.n.bhat)
nEnBER(3)

o {/\-

(  S.R. a'dige')
VICE CHaIOTaNCa)

/ ug/


